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Notes of tite Registry Date Order of the Tribunal
_ — 21.8.98 This application has been filed by
:‘;.,x:‘} Z oy PR ;l;:_?z‘.
o - i - i w:q;»:’m fwl"‘ the applicant challenging the Annexure-K
| VLG ,ks - letter dated 31.1.1998 by which the
1spie zv ik 2 {(498 Under Secretary to the Government of
ey &

Roguisite & Copley
Lo Wleof,

NS

India, Ministry of Home Affairs informed
the Chief Secretary, Government of
+Manipur about the year of allotment of
the applicant as 1990. The applicant
claimed that his year of allotment ought
to have been 1989 a%%“according to the
applicant fixation/ the year of allotment
as 1990 was arbitrary, unreasonable and
unfair. Being aggrieved by the Annexure
-K letter regarding the year of allotment
the applicant submitted Annexure-1 and
Annexure-N representations dated 9.4.98
and 9.6.98 respectively. However, these
representations have not yet been dispo-
. sed of.

We have heard Mr B.K.Singh assisted

by Mr N.J.Singh,learned counsel appearincg
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p | 16arned $r .C.G.5.C for the 'respondents.
» { Mr. ali has, ;pointed cut that, the impugned

pg

on behalf of the -applicant and Mr S Ali.

order was passed on 31. 1. 1998 and repre-

’sentations had .been. submitﬁed}}\pril and
- June 1998 Stx months period is not yet

over. Therefore, the application is
premature. Mr B.K.Singh also.does not
dispute this aspect of the matter. There-

fore we are not inclined to enterta.m

this appllcation. However, we hOpe and
trust that the respondents shall dispose
of the representations as early.as

possible. ‘ &
The application is disposed of.
No costs. '
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